SC No. 2823872016

FIR No. 169/2016

PSS KOTWALLI ROORKEE

U's 302/120-B/114/34IPC & 3(2)(5) SCIST ACT
State Vs, Akash Tyagi & Ors.

06.08 2020
Matter taken up through Video Conferencing (Cisco Webex).

Sresent Sh. Virender Singh, Ld. Addl. PP for state
None for accused persons.

Put up for reply and arguments on the applications U/s 311 i .- ol
'y the Prosecution on 25.09.2020. 47-""9
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State Ve Muzaftar Igbal

06 08 2020

Matter taken up through Video Conferencing (Cisco Webex).

Prosemnt Sh. Virender Singh, Ld. Addl. PP for state
None for accused.

Put up with connected matter on 25.09.2020
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o. 85072047

sSo N
PR NG, 1ot 2017
S, Subx Mandi
U's 195/398/468/471 IPC
State Ve, Bharat Kumar Goswami & Ors.
06.08.2020
deo Conferencing (Cisco Webex).

Matter taken up through Vi
Sh. Virender Singh, Ld. Addl. PP for state

None for accusadpersons.
09.2020.
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Put up for final arguments 0N 26.




;:R NO. oW
Ravi Ra) ¢ Ravi Kumar Vs, Govt. of NCT of Delhl

06 .08 2020
M. ’
lattar taken up through Video Conferencing (Cisco Webex).

Frrosont Nano tor rovisionist,
Sh Virendar Singh Ld. Addl, PP for stato/raspondent.

Put up tor argumonts on revision petition, on 24.09.2020
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faRen up through Video Conterenaing (Claao Webex).

PFrassgatg

She Viconder Singh L. AddL B tor state. “ da
Surety Sh. Guifam of applicantiaceused with Counsel Sh.8.10.
Fattanain

She Sandeep, Atimad of the colrt, has tatephonically informed that thae
PERTSAON repodt of bad bong of applicantaccused Laxmi Natayan has bean facaivad,

T

TONEIICAtOn repont of ball bond has been sont by the Ablmad tiough electionie
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SUSGIVRRRARD } Appitantiaecused wag entargoaedd o ntorim badl foe A days
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s oot vy vy roport fo bail
TLANA0, passed by thiw coutt T have  gono Brough the ropg

SO By @
.
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fed the tail bond, Bail bond accepted it g of - ball order dutod
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waccused Laxmi Naravan bo released from custody, i not mquired
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Copy of this order be sent to the concemed Jail Superintendant for compliance.

TR

iy
P SRR
<

5 t

{Charu Agguarwal)

" R B AR e |

i

o ASEQRICenal THCDol

UB.08.2020

t
i



